FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POINT DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Point Developers Private Limited

2. | Date of incorporation of corporate debtor 22-02-2011

3. | Authority under which corporate debtor is | ROC Mumbai
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U45202MH2011PTC213880
Identification No. of corporate debtor

5. | Address of the registered office and principal | Office No. 505, Business Point, D. K. Sandhu
office (if any) of corporate debtor Marg, Opp. Saibaba Mandir, Chembur, Mumbai-

400071

6. | Insolvency commencement date in respect of | 26-07-2024 (Order received on 29-07-2024)
corporate debtor

7. | Estimated date of closure of insolvency | 22-01-2025 (From Date of Order)
resolution process

8. | Name and registration number of the insolvency | Name: Manoj Kumar Agarwal
professional acting as interim resolution | Regn  No:  IBBI/IPA-001/1P-P00714/2017-
professional 2018/11222

9. | Address and e-mail of the interim resolution | B 83, Andheri Green Field Tower CHS Limited,
professional, as registered with the Board Jogeshwari Vikroli Link Road, Near Poonam

Nagar, Andheri East, Mumbai - 400 093
Email: ipmanoj.agarwal@gmail.com

10. | Address and e-mail to be wused for|B 83, Andheri Green Field Tower CHS Limited,
correspondence with the interim resolution | jogeshwari Vikroli Link Road, Near Poonam
professional Nagar, Andheri East, Mumbai - 400 093

Email: cirp.pdpl@gmail.com

11. | Last date for submission of claims 12-08-2024 (From date of receipt of Order)

12. | Classes .Of creditors, if any. under clausg (b) of Based on the information available with the
sub-_sectl_on (6A) 9f section .21’ ascertained by interim resolution professional (IRP) as on the
ihe interim resolution profess_lonal - — date of this public announcement, no classes of

13. | Names of Insolvency Professionals identified to creditors have been ascertained by the IRP. In the
act as Authorised Representative of creditors in event on a subsequent date such class is
a class (Three names for each class) identified/ascertained the IRP will issue a notice

for appointment of Authorised Representative for
such class.

14. | (a) Relevant Forms and Web link: (a) Relevant forms available at

(b) Details of authorized representatives
are available at:

http://ibbi.gov.in/downloadform.html and
(b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Point Developers Private
Limited on 26-07-2024 (Order received on 29-07-2024).

The creditors of Point Developers Private Limited, are hereby called upon to submit their
claims with proof on or before 12-08-2024 to the interim resolution professional at the address
mentioned against entry No. 10.


about:blank
mailto:cirp.pdpl@gmail.com
about:blank

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA
- NA.

Submission of false or misleading proofs of claim shall attract penalties.
\A_A—/\Q

Manoj Kumar Agarwal

Interim Resolution Professional

Point Developers Private Limited (Under CIRP)

IBBI Registration No: IBBI/IPA-001/1P-P00714/2017-2018/11222
AFA Details: AA1/11222/02/221124/106391 Valid till 22.11.2024

Place: Mumbai
Date: 31-07-2024
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~ FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation § of the insctvency and Bankruptcy Board of Indla
{Insalvency Resolulion Process for Corporate Parsons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF POINT DEVELOPERS PRIVATE LIMITED

1 | Mame of corparate debior Paint Developers Prvale Limited
2 | Dateolincorporation of corporata debior 29002011
3 | Authorty wnder which corporate dedior is
Incorporated / registarad ROG Mumbas
4 | Corporate Identity Ma. ! Limited Liabiity
[ehaniification No. of corporate deblor L4520ZMH2011PTC213860
5 | Address of the registered office and principal | Sffice No. 505, Businass Ploint, ;
office {if any) of corporate deblar E;ﬁmﬁ?_dmﬁm- Etgﬁ?a'baba Mandlir,
O | ot gy et dale I TESPECH oF | 35.47.2024 {Ordee eceived on 2-07-2024)
7 | Estimated date of clasure of insolvency | 22.04-2025 (From Date of Order)
restiution process

a E-Eamear!dra?isw-EWnumbem{mensulqenc:.r Nama: Mano| Kumar Agarwal
professional acling as interim resclution | Regn No: [BBYIPA-DIIP-PDOT 14/
professicnal 20720181222

B &3, Andnen Green Fislo Tower CHE Limited,
& | Addrass and e-mail of the inlerm resoltion | Jopestwian Vikroli Lk Road, Near Poonam

professional, as registerad with the Baard Mager, Andheari Easl, Mumbai - 400 093
* Emal; ipmana) agansakBigmal com
10| Addrass snd a-mai 1o be used for B &3, anchen Geenn Fisdd Tower CHS Limpied.

comespondence with the intesim resolution Jmmnﬁirgﬁhmi S

al Ermexl: crp.pdiplEormad cam

11 | Lastdatefor submission of claims 12-08-2024 { Froen dale of receiph of Order)

12| Classes of credibars, if any, under clause (b) of | Basad on the information avaflabia with
sub-section (64) of section 27, ascenaned by | the interim resolution professionat (IRF)
the Irdefim reselutian professional as on the date of this public

13| Mames of Insalvenay Professionals ideniifier tp | 20nouncament, no ciasses of creditars

f f frave been ascartained by ihe 1RF. In the
:ﬁ:;ﬁﬁsgﬁ;;s;ﬁ;:ﬂ}mduhﬁ | svant on a subsequent date such class s

danlified/ascarainad the IRP will issue a
natice for appointment of Awthorisad

Reprasentalive lor such tlass.
14| (a) Relevant Forms and \Wiad link: (a} Ralevant forms availabla
th) Details of susharized represeniatives are at hip- ki, govindd cranl cadioem, iimi znd|
pvaable B {bf R

Motice is hanaby givan that the Nalioral Commary Law Tribunal has ardered the commencamant of 8
corparale sshoncy resolulion process of e Paint Dovelopers Private Limited on 26-07-2024 [Ordar
receved on 29407 -2024),
The cradilcrs of Point Developers Private Limited, are hereby callad upon to submif thair dams with
prcsal r‘-:;? T&m 12-08-20:24 1o The Inkanm resolution professonal at the address menlisrad against
eminy . 1k
Tha Rinancial cradion shall submil thr claims wilh proof by electroms means anly, AR alber oreditors may
sulimit the cigims with proof in parson, by post or oy BlECimnic means.
A fmancial cradilon hdm@rg foa dlass, a5 lisled agairsf the aniny Mo, 12, shall incicale 45 chaica ol
suthorsed represantative fom amang the three insolvency professannals Bated aganst entry Mo, 1352 act
s authorisad regraserdaltive of e ciass [specly ciass]in Fom CA- NA
Submession of falsear maskeading proots & Jlm shatlaliract penallles
Sdi-
Man Hu.rmr.-ﬂ.gmi
iderim R'esa]':?lim Professional
Paint Do Prival Limited {Under CIRP)

Date: 31/07/2024
: IBBI Registration No: (BBUIPA-001IP-PO0T14/201 7-2018/11222
Place: Mumbai AFA Details: AA1/HZ22022H1 24105391 Valid il 22.11.2024
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FORM A

PUBLIC ANNOUNCEMENT
{Under Regutation B of ihe Insolvency and Bankruptcy Board of India
iInsolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POINT DEVELOPERS PRIVATE LIMITED

1| Nameaf corporate debior Poinil Developers Private Limited
2 | Date ofincorparation of corporate debbar 2R0E2011
3 | Authenly undar which corporate deblor ks {
ncomorated  registered it
4 | Carparate Ideniity Mo, / Limilad Liabikiky
Idarification No. of corporate dabioe WASEMHA1IFTC213850
5 | Address of the registerad office and prncipal Olica Me. 505, Business Foirt,
ffe ey ofcorporee et e e T
| e gy et ant Gate I E8PECH O | 5172024 {Order received on 2447-2024)
I | Estimated date of closure of insolvency | 22.01.2028 (From Date of Order)
regoiulion (rocess
B | MName and registration number of theinschwncy | Mame; Manoj Kumar Aganwal
pﬂ-:-fasam-na! acting as Interim rasolution | Regn Ma: IBSIPA-GD1IP-POOTT4F
o rial 20tT20aM 22
2 &3 Andhen Green Feld Towar CHE Limied
O | Addrass and e-mail of the interim resalufion | Jogeshwan Vil Lik Rosd, Mear Poonam
professional, 3s regsterad with the Board Hagar, Andheri Easl, Mumbai - 400 03
Email; prancy, agarsalkiig mak cam
10| &ddress and e-meil 1o e wsad far Bax ﬂ-'ﬁl:"r_an Green Field Towser CHS Limdad,
comespondence with the interim resolution | JPURSTAAL VkTTE LI Rosd, MeseE agnas
professaonal Ervail, cirp, pdphigmal tom
11 | Lag date for submession of caima 12-08-2024 (From dale of recespt of Grder)
12 | Classes of creditors, i any, under dause (b of | Based on the information avalabla with
sub-saction (GA) of section 21, ascartaingd by | the interim resolution professional {IRP)
{ha Inbenim resohulion professonal g5 on the damdnf 1hi5F pé;dplic
13| Mames of Insalvancy Professionas (dentfied to | BNNOUNCEment, fio Gasses of Creditors
act as duthonsad Representative of creditorsin ﬂﬁlﬁ? ?Eﬁlgﬁggﬂgﬁuﬁpﬂ;:}g
Ane Thvde e ot i) denifieciascertainad the IRPwil issue a
nafice for appointmant of Authorizsed
Reprasaniative for such dass.
14| (&)} Relevant Farms and Web [ink: {a) Relevant forms avalahle
b} Details of authonzed representatves are . | at hitp:/iboi govin'downiagdform fiml andj
availabie at [} WA

Mpdice i Bardty gloan thal the Mamonal Company Lz Tribural hes andened B commenssmnent of 8

mﬁ“'"%@? resallion process ol tha Paint Dewvelopscs Private Limited an 20-07-2024 (Ovder
receivadon
The creditors of Point De lepers Private Limibed, ars hereby called upon to submat ieir claims with

proal :1 Tl}ba[m A2:08-2024 1o the mienm resolufion professionat al the adiress manlioned againg]
aniry Hio:

Thg:’lmar'n:ial crediors shal submit e claima witgh proof by electronke means only, Alfothar sredibors may
suumif the claiens wilh pircal in person, by postor by eleclranic mesns,

& Tmanclal creditor b-all:ngng 10 a class, g keted against tha anlry Mo, 12, shall ndicate s thoiza of
althorized fraim amang e Shres ingolvancy profiessionals liztad againstantry No_1140 a2
a5 pulhanised represenial v of Te class [specifly class) o Fom CA- WA

Submissaon of false or miskaading proals of daint shal alliad peralies

Sdi-

Mano Kuimar &
inderim Rasoldion Profesafanal
’ Point Devilopars Private Limiited CIRP)
Em:‘!:'m?mlﬂ I88I Registration No: \BEMNPA-011P-PIGT T4 R0 -200 811223
: Mumba AFA Detaits: AATZ220222112406391 Valig il 22 41, 2024

-


WTF-06
Pencil


/

/

wH T
AR

(et ATERY enfor feareE Hee,
(e serdrdl Frarl fasied gigwan) fafems 20¢g war fram & siwia)

utée Seeerad

reee fefeg=an ements @iet

2 |shiufte shofqrm A1a

uige Soeaud greRe fafies

R | iR sheiqrreaT TR ArEr

}R-0R-R0%¢%

iR SaTeAT i wiURe FetarEr
T/t AT STt 3R,

HINE holerrEl HUNe el %, /
Taifed e sieer &.

U45202MH2011PTC213880

HURE hoigrrear Aquiigd wrieara
STfeT g swrfeaTen (sweaT) T

Frafer %. bou, favmy utde, &, &. Ty mwl,
méamqﬁwww T, GoTE - ¥o00we.

T e

3§-0-303% (2]-09-30R¥ S MY T
HATel)

T ferse gl o Svarh SEEhE e

33-09-303% (SMEYTEAT TREITHT )

I fa¥eT cgemifas TeuH
TG SIS e ST AUt i

AT ; HAIST FAR SRETE
afe. . : IBBI/IPA-001/IP-P00714/2017-
2018/11222

HERBTHS ASliFd FHGAN,  Ifafe
A TeUd i AR

SR =T 3T €-Her

aft ¢3, 38 i e ot e fafive,
Syt fospiet forew dg, T TR @,

S e, € - ¥oo o3, e : ipmanoj.

agarwal@gmail.com

STOETGTE JUTHT o= 3nfor SHet

ot ¢3, 3 I fihee iR diaug fafirs,
ud, g - ¥oo o%3. ¥ : Cirp.pdpl@

gmail.com

S HTET AT 3 qrier

?3-0¢-03%  (WEdl  WTd  Eedre

s faver  coemfaeER i,
HFYH 3¢ TAT I - HAYH (&) AN Hew
(aft) 3ferfa Tt oA, e gort

T TSR TG Aafw fade
TS (ITAH)  Iuersy  Hfediear
EEael

(ar) =eifera goar amfor
(@) otfepa gfafeffer quefier a9
IUAS IR :

9 foren ; (1) Tafuq guA A9 IucTs
http://ibbi.gov.in/downloadform.html smfer
(=) =g AT

uﬁﬁ%ﬁrﬂ%ﬂmﬂiﬁﬁ

TE AT G TAHETTER Uige Toreiud yideee fefieed]

e fadeT afRaT R&-09-R0RY A FHY HIUATAT IRYT e (R%.018-R0R% A
uige Teearud wHeee fAfieesar emeiT, AN @ g qAeAEEd 2 }-0¢- 03y At fHha]
v HATETST ST

«daﬁaﬁasmmudmmmm I Td G

HE FRAA.
aﬁlw gﬁﬁ%ﬁ (%ﬁzTE )

OIS JET . ?3wagﬁﬁwﬁ?mmﬁmfﬁwm—m 3rferepal

aﬁs{wa‘lw)

deqdt aaRE HaHTHRS ATeaT ET . Lo THR THg U HIet
AT A AL

forta emeRiT oA e

e G :, TqTeTTgR fehar 5c1°r;||-1en
ng;a;;wa{w;qm vt wsifyd focia ement, gerttar
srhﬁsﬁaﬁﬁazmﬁqw}wfmﬁam

WW&WWWWWWWWWWW

fertian : 32/09/203%
T : HaTg

TS AU 6. :
TR AU ar7/2 2233/ 03/322RR%/R0RIE FUA 22.22.203%

&/~

RIS FR 3G,

IR e saamtas|
Uiz Tegeud raeee fefieg

IBBI/IPA-001/IP-P00714/2017-2018/11222



WTF-06
Pencil


	Form A- PDPL- Final.pdf
	FE Mumbai Pg21.pdf
	FE Pune Pg21.pdf
	Navakal Mumbai Pg4.pdf

